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GS'IT RAL AD, ,1M I dTRAT IV S fRIEUt; P i , AU  AIIABAD

LUGil'Jovi CIRCUIT Ea;ai
0 .  A  U ,  ĴL,

Dr,Ram Swarup Asthana' ......... Applicant

V e r » u »

Union of India & Others .........  Resoondents

Hon .K r .Justice  U- C^Srivastava,V .C . 

Hon .Kr, A .B .G o r th i, J.eraber (a )

(By K o n .K r .Justice  U,.C.Srivatotava,V.C.)

U /

The applicant who retired, as Joint Secretary 

from the Korne Det^artment, Govt, of t .i '.  on 3 1 .7 .8 7  has 

a_,proached th is  Tribunal for the pa\Tnent of penal ' 

interest at the rate of 18% on gratuity /pensio n / 

conxTiutation as the same were not paid to him v ith in  

the due tim e. Notices vere iissued to the res_,oncents 

to show cause as to vjhy interest at the rate or 18% , 

as claimed by the applicant, be  not allowed. Ko one 

appeared on behalf ot the respondents. Cn 3 0 ,8 .9 1  ^

another notice v^as issued to the Secretary, D eo tt . of 

pointment. Govt, of U.ir, Lucl'cnov- to shov? cause as to 

why the interest at the rate or 18 percent, a» claimed

by the .etitioner, be not allowed on the amount-of 

pension/gratvity  and com;: uted amount ot pension as 

prayed for . If  the cause is  not tsho'-.n the petition  

would be  heard and decided ê-v p arte . Ko one has 

appeared today. As such there is no option eAcept to 

decide the petition  f in a lly .

The a_^plicent applied for pension on 2 2 .7 .3 7  

and thereaj-ter mOved another a ;plication  for expediting 

the same. Yet the raatter .̂:as delayed and penyion/gratuit 

/commutation vjas sanctioned only oii 1 7 . 1 1 , 8 ? .  The 

applicant claimed interest over h is  amount at the rate 

or 18 percent but the same way not allowed. The
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respcncenta have not shovm cause why the payment has 

been delayed. There a,..pears to be no justij-ication

to delay the payment o-i- pension/gratuity/cominutiation.

Viith the axjove observation, v;e allov; thib  application

and direct the respondents to pay the interest at the

rate ot 12% to the a^:.pliGant on the amount ox

gratuity R s .6 8 ,150/-  tor the period October, 1987 to

November, 1 ^ 8  (14 months) and 12% at> interest on

pension for the period trom October, 1987 to November,

1988 (14 months) and 12% on commutation ot pension

at R s .86 , 358/- for the period trom October, 1987 to

NovaTiber, 1 988 . The said  amount shall be  paid by

the respondents to the ar-plicent v’ithin  tv:o months

from the date of receipt or the copy o l  th ia  judgement.

There vjill b e  no order as to costs.

A ft e r  the judgement was dictated Shri v»C,,Verma 

ajj^eared on behalf ot the respondents Sc file d  an 

ap^:,liC3tion tor condonation of celay in  f il in g  counter.

Vice Chairman.

Dated the 18th S ep t ., 1991 .
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